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Final Decision : Allowed

Judgement

1. By the Court.-Special leave granted.

2. The case of the appellant was that somebody had wrongly withdrawn a sum of
Rs. 54,000.00 from his account with the respondent-bank. Complaint was filed
and then an application was filed by the appellant before the Consumer Disputes
Redressal Forum, Chandigarh. The State Forum came to the conclusion that as a
result of the forgery, a cheque had been encashed. The cheque, for Rs.
30,000.00 did not bear the signatures of the appellant and decree for Rs.
34,000.00 was passed. The same was challenged and by the impugned order the
National Commission has affirmed that it was not in dispute that the signatures
on the cheque was not that of the appellant. The amount involved has already
been paid to the appellant. The National Commission, however, directed the
appellant to furnish indemnity bond.

3. It is this part of the order which is challenged by the appellant. It a found that
when admittedly the cheque was not signed by the appellant and the amount
involved has been already reimbursed the National Commission erred in requiring
the furnishing of an indemnity bond especially when it does not appear to be a
categorical case of the respondent that there was any sort of connivance
between the appellant and the forgery. We accordingly, allow this appeal and set
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aside that part of the order of the National Commission which had required the
appellant to furnish the indemnity bond.
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